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DELHT LEGISLATIVE ASSEMBLY SECRETARIAT

REPORT OF THE COMMITTEE ON PRIVATE MEMBERS' BILLS

AND RESOLUTIONS

FOURTH REPORT

( Presented on 22 December, 1999)

CONSTITUTION OF THE COMMITTEE

1. Ch. Prem Singh Chairman
2 Sh. Mangat Ram Singhal Member
I Smt. Meera Bhardwaj liember
4. Sh. Arvinder Singh Lovely Member
5 Sh. Ram Bhaj Member
6. Sh. Jail Bhagwan Aggarwal Member
. Sh. Ram Singh Netaji Member
SECRETARIAT
1. Sh. S.K. Sharma Secretary
2. Sh. P.C. Agarwal Deputy Secretary
3&7 Sh. K.L. KOhili U-S- (Lege)

The Committee was apprised about the position of the

Private Member-' Bills as under:-

(i)

(ii)

The Delhi Population Control Bill,
1999 by Smt. Kiran Choudhry : The Bill was allowed to be

introduced in the Assembly on 9th April,1999 as per
decision of the Committee and in the light of the ruling
given by the then Hon'ble Speaker on 22nd December,1999.

The Law Deptt. has opined that the Bill, in its existing
form, affects some Central laws as also the employees of
the Central Govt. residing in Delhi. It will, therefore,
require the assent of the President of India, if
passsed. Under Rule 55 of the Transaction of Business
Rules, prior approval of the Central Govt. is reqguired

in respect of such Bills.

The Delhi Adoption of Punjabi & Urdu

as Second Official languages Bill,

1999 by Smt. Kiran Choudhry : The legal opinion in

respect of this Bill is that Under Section 34 of the
GNCT Act, the Assembly is competent to make laws
regarding languages in use in the Capital. However,
Under Section 24(c) of the Act, LG is required to
reserve this Bill for the consideration of the
President. Therefore, prior reference to the Central
Govt. is

Contea.2/-



required 'to be made under Rule 55 of the Transaction. of
Business Rules.

(iii)The Members of the Legislative
Assembly of NCT of Delhi(Salary
Allowances, Pension etc.)Amend-
- ment Bill,1999 by Sh. Mukesh Sharma : The legal opinion in

respect of this Bill is that prior recommendation of the Lt

Governor under Section 22(c) of the Act 1is mandatory before
the Bill is introduced. In addition, prior approval of the
Central Govt. is also necessary under Rule 55 of the
Transaction of Business Rules. |

The Committee held detailed deliberations in respect of the

o 1 /introduction of the aforesaid Bills on Friday, 24th December,1999.

The consensus was that in view of the legal opinion, it would be
- necessary to obtain the prior approval of the Central Govt. before
the Bills are listed for consideration/introduction. The Committee
recommend that the concerned‘ Departments of the Govt. may . be
directed to obtain the recommendation/prior approval of the Central
Govt; wherever necessary, expeditiously. The copies of the Bills
have already  been sent to the concerned Ministers as well as
Departments of the Govt. for getting the needful done. They may
again be reminded to expedite further action in this regard so that
the Bills could be listed.

(iv) The Delhi LegislativeAAssembly
Secretariat Bill, 1999 by
Smt. Kiran Choudhary : The opinion of +the Law

Deptt. on this Bill is that the Union Territory will have to
achieve full Statehood in order to exercise powers under
Article 187 of the Constitution or amendments will have to be
carried out in Article 239AA of the Constitution or in the GNCT
Act itself to provide for separate Secretariat staff. Hence,
the Bill is outside the legislative competence of the Assembly.

The Committee agreed to accept the legal opinion and recommend

that the Bill may not be listed for introduction.
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The Committee

R-E 8 @ L'U=T.T O NS

recommended allocation of time

Non-official Rescolutions as indicated against each :-

1s Shri Nand Kishore Garg :

This House Resolves that in every

Assembly Constituency, an Officer
be posted as Co-crdinator and to

begin with the Circle Food and

Supplies Officer be designated as

such and suitable space be provided

to every

Member of Legislative

Assembly to listen and redress the

grievances

hours.

of

public in morning

2. Shri Sushil Choudhary :

This House resolves that Govt.

should take
steps to
construction

immediate necessary
check unauthorised

of residential and

commercial buildings in Delhi.

3. Shri Roop Chand

This House re.2lves that the Govt.

should

remove

implementation
Commission
of

its own

Scales

matter to

take

immediate steps to

anomalies occurred due to

of Fifth Pay

Report in various Pay
DASS/DANILCS Cadres on
without referring the

the Govt. of 1India to

bring it at part with Central Govt.

employees.

The Committee

authorised Shri Mangat Ram Singhal

for the

30 Minutes

40 Minutes

20 Minutes

and

absence, Shri Ram Bhaj to present the Report on its behalf.
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